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I PER_HON'BLE MR. N.K.VERMA :

Heard Shri Kaushik.

' The relief sought for in this 0.A. is in
i to Annexure A/?1 dated 17.7.95 which is an

suspending the applicant from the post of

Salesman-cum~-clerk af Air Force Cantesn.
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Shri Kaushik stated that as per the condition

rvice Rules there is no provision for making
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any rqpresantatipn/appeal as is enjoined in the
Se;ti@n 23 of the C.C.5.(C.C.A.) Rules against
suspedsian orders. In this connection, it was
brought to our notice that in an earlisr 0.A,
this épplicant had been given the relief of being

> - treated as a holder of a civilian post¢ an employee

- . e ,
of Central Government in defence service. As such,
|

the aﬁplicant is fully covered by the rules which

___.are appllcable to the civilians working in defence

T

1 'ifesfabilshment. The applicant may seek redressal
4 N -af the\gr1evance regarding the suspension uwith
\\%@\ : an ap;rg%rlate authority uwnder the relevant rules.
Qgﬁi;*l The 04 A. is pre-mature at this stage. The 0.A. is

\%\ t")/")-,.
N aacordﬂngly dismissed.
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